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410,2002

Pragent 3 The Hon'bls Mr.K;'K.Sharma
Administrative Membar,

The applicaption is against the
order dated 5,9,2002 transferring the
applicant, Sr.OM0, Lumding to Rangapara

Noath in the same capacity,

Heard Hr.G.K Bhattacha;yya, lea;neu
Sre. counsel for the applicant and‘also Mr
S.5arma, learnad counsal appearing for the
respondents, The respondents wera diracten
to show cause as to why interim order
should not be granted vide earlier order
dated 2049,2002, Mr.5.5arma wvanted time
to file wxikktem statameak replye Fr.G.K,
Bhattacharyya,~laarnad 8r. counsel, on
the other :and, prayed for interim ordar.
The applicant has been transferred on
account of certain incxdents that took

oD wAent g

place at Lumding and—enifhézbas§e~af the
report dated 21, g 2002 by ORM/Lumding to
CMD, . N.F, Railuay, Maligaon (Annexure=1).

- Mre.Bhattacharyga referred to the reply

6/¢Q %%bh Aol A@°éuﬁ

~of the reply pf the CMS, Lumding to CMD,
Maligaon disputimg the facts narrated by

GRM.

&Fter hearinfi the learned oogpael for

~ the partiss, I am of the visy that ends

of justice will be met, if a direction is
Sssued to the apblicant_tofmaks“a rapro-
sentatiion before the respondents wkthin
tnexaxxsnk kxfran According ly tho~é§p1ican
is directed to submit a represention
beforse the rospondents within 10 days
from the receipt of the order and ife
such representatiénciscmade, cthe.respine

“dents ars directed to dispose of the ree

presentation within one months from the

~receipt of the samss, In ths meantime the

' Lot Fo He Df Fee. é%“ ’ﬁu*7’ 
‘ﬁ;A@‘h/ 6”””“k
s /“’W“iv !
S = G
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order dated 5,9,2002 is stayed in s0 far
as the applicahhﬁ is concerned,

The application is disposed of. No

ofder as to costs,
%4;‘1(_(Lsaﬁw%§
: Membe
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BENCH: GUWAHATI ‘37

(An application wunder section 19 of the
@dministrative Tribunal Act, 1985)

!

] <19\ | (e — of 2002

Dr. Anup Kumar Bhatta@%égk&y
Son of Sri B%@by Prasad
Bhattacharjee, Senior
Divisional Medical Officer,
Divisional Railway Hospital,
N.R. Railway, Lumding.

... Applicant.

-\Vg-

1. Union of India,
Represented by the General
| Manager, N.F. Railway,

Maligaon, Guwahati - 11.

2. Chief Medical Director,
N.F. Railway, Maligaon,

Guwahati - 11.

3. General Manager,(®)
N.F. Railway, Maligaon,

Guwahati - 11.

4. Divisional Railway Manager
N.F. Railway, Lumding,

Dist. Nagaon.



5. Chief Medical
Superintendent, Divisional
Railway Hospital, Lumding,

Dist. Nagaon.

6. Dr. Bisheswar Basumatary,
Assistant Divisional Medical
' j : Officer,'Divisional Railway
Hospital, Lunmding,

! ' Dist. Nagaon.

. Respondents

1. PARTICULAR OF THE ORDER AGAINST WHICH THE

APPLICATION IS MADE.

i) Letter No. E/283/I1I1/130-Pt.XI(0) dated
5.09.02 issued by Deputy Chief Personnel
Officer/Gag, for ~ Respondent No.3
transferring and posting the applicant
from Lumding to Rangapara North Hospital

in the same capacity.

ii) Illegal and arbitrary actions of the
authorities in transferring and posting

the applicant = under the | dictatg" of
Respondent No.4 as a ﬁifcjﬁ&ﬁe/punishment g

in nature.

2. JURISDICTION OF THE TRIBUNAL:

The applicant': declares that the subject
matter of the order against which he wants

redressal is within the jurisdiction of this

Tribunal.

o “’1 o nchatt
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3. LIMITATION :

The applicant further declares that the
application is within the limitation . prescribed
under Section 21 of the Administration Tribunal

Act, 1985.

4. FACTS OF THE CASE :

1. That the appliéant bégs to state that
after completing his MBBS examination from Silchar
Medical College, in the vyear 1978, he.did his MD
fiom Assam Medical College, Dibrugarh in 1984.
Thereafter, the applicant applied for and was
appointed as an Assistant Medical Officer (ad-hoc)
under the N.F. Railway against an existing vacancy
and was posted at Central Hospital, Maligaon on

February 1985.

2. That, thereafter, on the basis of an
Special Examination conducted by the UPSC for

Indian Railways in the year 1985 the applicant was

.selected and appointed as Assistant Divisional

Medical Officer (Junior Scale) on July 1987 and was
posted‘at Badarpur Railway Hospital under the N.F¥.
Railway. Thereafter, the applicant was promoted to
Senior Scale post of Divisional Medical Officer on
31.12.91 - and then to the Junior - Grade
Administrative Grade post of Senior Divisional
Medical Officer and was posted at Divisional
Railway Hospital, Lumding on January, 1998. Since.

the date of his joining service the applicant has




been carrying out his duties sincerely and to the
best of his abilities and there was no occasion

when any adverse was ever communicated to him.

3. That the applicant begs to state that in
December 2001 he sought for 5 days casual leave
from 4.12.01 and on being sanctioned by the
Respondent No.4, the applicant proceeded to his
native place with his family. However, he fell sick
on 8™ December 2001 and could not rejoin his duties
in time, and accordingly he telephonically informed

this fact to his controlling officer. After

rejoining his duties on 13.12.01 the applicant

-

applied for regularization of his sick period but
nothing happened. Thereafter, the applicant was
served with a show cause notice vide letter
No.2/1/LM/Hospital dated 10.5.2002 asking him as to

why disciplinary action should not be taken against\

him for not performing his duties from 10.12.2001

to 12.12.2001 and further accepting the salary

without getting the period of absence regularized.
Accordingly, the applicant submitted his
explanation but no order was passed. The applicant
further states that thereafter the Respondent No.4
took‘ an exception and started harassing the

applicant on one pretext or another.

4, That the applicant begs to state that on

17.6.2002, there was an accident between a motor

trolley and a goods train between Dihakho and Mupa



station in Lumding - Badarpur metre section and one

RPSF jawan of 27 vyears lost his 1life in the '

acciflent. Following the incident some of the RPSF

men who were in the hospital at that time got
agitated and assaulted the Engineering Construction

Staff admitted in the hospital. During this chaotic

——

situation one Mr. Subal Chandra De§ﬁbf Construction

Department abused and assaulted the applicant.

Later on in a meeting between the officials it was
decided not to lodge any FIR against the assailant
but to proceed departmentally against the
assailant. Accordingly, the applicant @ filed a
written complaint before the Respondent No.5 who
forwarded.}the same to Respondent No.4 vide his

letter No. H/SS/1M/15 dated 18.6.2002.

5. "That the applicant begs to state that on

21.6.2002 the Respondent No.4 instead of taking

v — :
action against the assailant wrote a letter LM/CON-

?

2 (SECRET)Tha;tga“\21.6.2002 to Respondent No.2
narrating the incident of 17.6.2002 and further
making wild, malicious and reckless statement
against the applicant and further recommending that
the applicant be transferred and relieved out of
the division as top most priority. In the said

letter among others the Respondent No.4 also

alleged that the applicant had been referring

Railway Staff to outside privét; doctors and that

it was suspected that he was making money in the

MW.WW;

J



process. The letter further stated that the
presence of such senior officers as the applicant

was risky and against the administrative interest.

A copy of the said letter
classification as secret is
annexed herewith and marked

as Annexure — I.

0. That, on receipt, of the said letter from
Respondent No.4 the Respondent No.2 by his letter
No. H/SS/74 dated 15.7.2002 had f directed the
Respondent No.5 to make an enquiry with regard to
the said letter ana the Respondent No.5 by his
letter No. H/SS/LM/15 dated 22.7.2002 directed the
applicant to  submit his <clarifications. The
applicant immediately on the same date 1i.e.
22.7.2002 submitted his reply with regard to the
various incidents fully explaining the

circumstances.

Copies of the aforesaid
letterslarecgggexed herewith
and marked as Annexure - 1I,

III, IV & V respectively.

7. That it appears that on the basis of the
allegations made by Respondent No.4, the Respondent
No.5 had by his letters dated 22.7.2002 also
informed Sri Kushal Dutta and Sri M. Ali two

patients referred to by the applicant and directed



fhem to inform whether the applicant was making

money in the process.

Copies of the aforesaid
letters are annexed herewith
and marked as Annexure - vI

& VII respectively..-

8. That the Respondent  No.5 éfter making
necessary enquires submitted his reply on 14.8.2002
explaining the points raised by the Respondent No.Z
and requested that the applicant be kept at the

Lumding Hospital for better managenment.

A copy of the letter dated
14.8.2002 is annexed
herewith and marked as

Annexure - VIII.

9. That as such the applicant was surprised
to receive the impugned order No.E/283/1I11/130-
pt.XI (0) dated 5.9.2002 issued by the Respondent
No.3 whereby the applicant was transferred and
posted at Rangapara North Hospital vice B.
Basumatary. By the said order Dr. Basumatary ADMO

was transferred to the applicant’s plade in
Lumding.
A copy of the impugned order

is annexed herewith and

marked as Annexure-IX.

W



10. That surbrisingly the Medical
Superintendent, Rangapara North Hospital released
Dr; Basumatary on 9.9.2002 at the direction of
Respondent No.2 and Sri Basumatary has joined
Lumding on 10.9.2002. It will be interesting to
know that the DRM (P), Alipurduar Junction under
whose jurisdiction the Rangapara North Hospital
falls had received and re-issued the transfer on

12.9.2002 and this fact will show the manner in

which the transfer order was carried out in hot

haste at the behest of Respondent No.4. The
applicant has gone on sick leave as per advise of

Dr. R. Bhattacharjee.

Copies of the release order
dated 10.9.2002 and re-issue
order dated ;2.9.2002 are
annexed herewith and marked as

Annexure-X & XI respectively.

11. That the applicant begs to state that the
strength of doctors in the Lumding hospital is 24

and on 10.9.2002 the vacancy of doctors was two as

certified by the .,.«BQS.P.QP;Q%QJL_ No.5 and the applicant

can easily be accommodated at lumding.

A copy of the certificate is
annexed herewith and marked

as Annexure XII.



5.

IT.

ITI.

IV,

VI.

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

For that the impugned order transferring the
applicant from the Railway Hospital Lumding
is illegal and arbitrary and as such the same

is liable to be set aside.

For that in view of thé 'facﬁs and
circumstances preceeding the transfer it is
apparent that the applicant Thas  been
transferred by way of punishment and as such
the impugned order is bad in law and is

liable to be set aside.

For that, from the facts stated above it will
be obﬁious and - apparent that the appiicant
has been +transferred at the behest of
Respondent No.4 on extraneous considerations
and as such the impugned order is bad in law

and is liable to be set aside.

For that the impugned order is tainted with
malice and personal animosity and as such the
impugned order is bad in law and is liable to

be set aside.

For that, the impugned order is a direct
consequence of the complaint and request made
by the Respondent No.4 and it has not being
made in public interest and as such the same

is bad in law and is liable to be set aside.

For that, in any view of the matter the
impugned actions of the authorities is bad in

law and is liable to be set aside.

o
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6. DETAILS OF REMEDIES EXHAUSTED:

The applicant has no remedy under the

service rules.

7. MATTERS NOT PREVIQUSLY FILED OR PENDING WITH

ANY OTHER COURT :

The applicant.fﬁrther declares that he has
not previously filed any application, writ petition

or suit regarding the matter in respect of which

“this application has been made before any Court or

any other authority or any other Bench of the

Tribunal nor any such application, Writ petition or

suit is pending before any of them.

8. PRAYER: o

A

It is; therefore, prayed that
Your Lordships would be
pleased to admit this
application,. call for the
entire records of the case,
ask the respondents to show
cause as to why the impugned
order dated 5.9.2002
?/f7 (Anngxure ~VIX) should not be.
se£ aside and quashed and
after ©perusing the causes
shown, if any and héaring the
parties, set  aside the

impugned order dated 5.9.2002

eIt oo



(Annexure -IX) and/or pass
any other order/orders as
Your Lordships may deem fit
and proper so as to grant
adequate relief to the

applicant.

And for this act of kindness, the

applicant as in duty bound shall ever™)pray.

\]
.

9. INTERIM ORDER IF ANY PRAYED FOR : ™ -

It 1is, further prayed that
pending disposal of the
application, Your Lordships would
be pleased to stay the operation
of the impugned order dated
5.9.2002 (Annexure-IX) so far as

it relates to the applicant.

10. DOES NOT ARISE:

11. PARTICULARS OQF BANK DRAFT/POSTAL ORDER 1IN

RESPECT OF THE APPLICATION FEE.

(i) I.P.O No. 1 TGS TERAR
(ii) Date. : £350.02
(iii) Issued by Guwahati Post Office.

(iv) Payable at Guwahati. P

12, LIST OF ENCLOSURES

As stated in the INDEX

M Vv (st "?"’.ﬁ'\“‘l"\".*

[



VERIFICATION

I, Sri (Dr.) Anup Kumar Bhattacharjee, Soh
of Sri Bijoy Prasad Bhattacharjee, aged about 46
years, Resident of Lumding in the district of
Nagaon, Assam do hereby verify that the statements

made in Paragraphs No. j,,Q,;%)"““é\/\\ .

are true to my ©personal knowledge and the
statements made in paragraphs No.

S;éj;’/gjajlgm&” are believe to be true on

legal advice and that I have not suppressed any

material fact.

And I sign this vehrification on this JM\
day of September 2002 at Guwahati.

Place: GOWAHRAT!

Date: | D> 0K - | CIGNATURE OF TREARFEICK:
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(FTaPESD ANNEXURE-1.

 NORTHEAST FRONTIER RAILWAY
LUMDING DIVISION .

Office of the ,
Divisional Railway Manager,

. 21,06, 2002 .
. Ta. LMY/ CON-2 (SECRET)
To,

Sat, Dr, Raja Rajeshwari,

 Chief Medical Director,

" NF. Railway ,
~ Maligaon .

Sub s- Peace and harmor_xy_"in Lumding Railway premises .

—=

e

P On 17th June 2002 there was head on collision betweeh a

- motor trolley and metre gauge goods train between Dihakho and

Mupa Stations, which is about 54 Kms. from Lumding in LUMDING =
BADARPUR MG Section, One RPSF young man of 27 years lost his life
in this accident .

.- There is a concentration of RPSF men at Lumding and the
Iérrival of mutilated body from the accident site rose passions

at LMG . Even though in my absence ADRM tried to control the
_éituation ( I was on my way back from BPB and were ought in another

!accident at 142 Kms. near Ditokcherra) situation appeared to be

~ getting out of Control.

| ADRV has advised me that some of them were so violent that
!;apart from using foul language they had even raisdd their gun in

‘threatening posture towards him .

contds .. 2/-
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RPSF and it is learnt went to the hospital late into

. | |
the evening and assaulted SSE/Works Sri Seth who was the

JiOfficer-in;charge of the motor trolley involved in the accident

and his trolley driver, whd by that time had been admitted in
] . : .
the LMG Railway hospital. The general feeling of the RPSF was

ithat these people were responsible for the loss of life of their

colleague and later running away from the site of the accident

"while theldeadibody was still lying there .

[l . :
In the night when the RPSF assaulted engineering constru-

ction staff admitted in the hospital the on duty Dr.Bhattacharjee

Sr.DMO instead of controlling the rising tempers tried to take

! advantage of the situation by making central the issue of mispe-
haviour with him by one engineering construction staff who also

'
§
‘ lost his temper on the scene after seeing that their supervisors

and colleague admitted in the hospital being assaulted by RPSF

‘? w1thout any check-instead of the real issue of the "RPSF"

! assaulting the patients admitted in hospital .

As a Senior Officer it was also expedted that  Dr.

o '
Bhattacharjee would send full reports for both the incidences

9 and try to cool’the temper. However,in his report apart from

: |
being so ... report of attempted assault on him (when he

' was in charge of the hbspital) there was practically no mention

| of what the engineering construction staff who were indoor

"  patients in the hospital went through and who were the culprit
| suspects.
i : .
He vitiated the atmosphere to the extent that the
| , ) . |
Divisional President of Employees union had personally complained

J C | |
‘ to me later about the behavior of Dr. Bhattacharjee . He raised

;!{ . . »
. Con'td. o 3/‘- ‘




his voice in the meeting in the night with ADRM and CMS and '
other top union leaders when everyone was trying to cool the
tempers and control the situation./Shifting of the injuréd
accident involved staff to central hospital Maligaon was being
discussed to évoid further umpleasant incidences in the area .
However it appears Dr. Bhattacharjee wanted to settle only his
personal issue even if meant disharmony and increased animosity

in the Society . -

This is not the first instance of this type Dr.
Bhattacharjee is in the habit of inciting violence against his
colleagues and Senior Officers . The two recent incidences are

listed below i~ '

(i) © The local MLA complained to DRM that doctor on duty

- was reported to be drunk. Sr.DPO, DSC,ADRM.and CMS were sent to

the hospital to check and report. By the team reached hospital

the doctor had left the hospital and had gone home, It was

decided to visit his home to verify the correctness of,'the

information. The information was found to be incorrect .

(2) It was reported that some of the docfprs were using

the cabins in the hospital for residental purposes,however a
check by DSC,Sr.DEN,CMS ad Sr,DPO no cabin was found to be
occupied by any doctor. After both these incidences Dr.Bhatta-

charjee instead of feeling relieved that none was found guilty

and Railway's image improved tried to incite violence by "

telling has colleagues that DRv.has no authority to interfere

in hospital work and all doctors should unite and refuse to -

accept the authority of DRM .,

contdeseesd/-
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Sanitry prevailed and there was no unusual incidence.His
main grouse appears to be that he is not been permitted unbridle
private practice of which he is habitual . He has been found to
be missing from his 'scheduled duty hours from the hospital but -
sits late in the night hours for private practice., This charge
may be diffiéult to prove on papers but ié still a well-known fact

to everyone in LMG . It is alsc learnt that he was transferred on

C—— e L -

only such charges from BPB to LMG .,He has also been referring
Railway staff to outside private doctors in Guwahati informally
(Sri Kushal Dutta SSE/Works LMG and Sri M.Ali DACOS/LMG are two
recent known 9ases) and is suspected to be making money in the

process.

The situation in LMG is tense., The area is surrounded by

difficult terrain and the staff in general is tried of dealing
with the militants in the sections around.LMG-.In this yiekakikex .

volatile ‘atmosphere it is felt that the presence of such senior

Officers with his kind of temperament is risky and against the

administrative interest.

He may be a"good physician but his presence in LMG is
fraught with seriocus danger and it is therefore reéommended that =
Dr.Bhattacharjee Sr.Diu0/LMG may be transferred out of the division"

and relieved on top most priority .

Sd/~Illegible
v 21.06, 02
¢EPW'tO H. (ASHUTOSH SWAMI)
. ~ Divisional Railway Manager/Lumding.
Shri Vipan Nanda, 0/C Copy No.4,

GM/ NFR(Copy No.2)

‘Shri M.K.Dev Verma,CPO/NFR(Copy wo. 3).

® 0 600060808
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,
NF.RAILWAY _ COONFIDENTIAL
Ne. HSS/LM/T5. Office of the
| Chuef medical Supdt.

Lumding dt. 22.7.2002
To. |

Dr. A K. Bhattacharjee,

Sr. DMCYLumding

Sub : Peace and harmony in Lumding Rly.
prenuses.:

On 17 June/2002, there was an accident between Dihakho and
Mipa station in LMG — BPB MG section and one RPSF yt)ung man of 27
yrs. lost his lifein the acadent .~

There were a concentration of RPSF men at Lumding end in the

| mght they a&smﬂted the Engmneering Construction staff admitted in the

hc:spltal

[
T/

It was alleged that you being the on duty doctor instead of

controlling the situation rather highlighting the misbehavior wath you by one

Engineering Construction staff.

; Ivbreoventwmalsoaﬂegedthatyouh&drefaredl\&r M .Al,
DACGS/LMG and S Kushal Dutte,' SSE/Works/Line/LMG to Private
dodoxsatCnnwhaﬁmdsuspectedfornmhx@nwneymmepmoms :

o Itxsrequesﬂxitosubmtamvxdmcun'cofmatm@ltmdance
and your darification regarding the referred cases at the earliest for further

process of the case.

 Chief Medical Supdt/LMG.

(n3f ren20 OF

‘?}

ZA/M/&;}W M0
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The 7 MS/Lumding,

L
: "o

ME

Saby o Bapedantion

et Your lefter No, TEOS/AES de 22 12002

On 7Y juie/ 2002 T was on Cusualty duty fiom 13.00 hours onwiardy and
abont 18,00 hrk, three mjured patients who sustained ayuries in connection with collizion
with Motor Trolley and Goods train at Dihaku w N.C Hills, Aepun were adimited w
Male Surgical Ward . NI Ratlway Hospital  Liading . AL about 2013 hew. 1 owot &
o massage lrom wy hospital stafl thal sowe security personnel  will arms entored mio
M‘[ Surgical Ward and were beating the ijured pativnss. Then aod there as a incharge of

Casualty , T thought it prudent to wform the police and DRM While [ was counecting
through phone Police and DRM that e one Rly. St ol construction deptt{
Trollyman) named S Subol Ch Dey entered o Casnlty aud veacted violently waib e,
He hus attewpted to axsault me by throwing Casuaity Telephone and Gluny and poshing
the ‘table towards me | but fortunately wy diesser, anbubance staffs and some of my
patients interfersd and protected me, He hus also used abusive languages. Wile of Mr.
Samir Y.anti Das (injured Motor Troiley Orover) wis also present and charged me for 10!
providing protection (o her busband  However, ultimately 1 could contaet Locai Paoiice
and requested them to attend Rly. hospital immediately for providing security measures .
KER in the mean time Conunaudant RPSY Mr. Mao wrived with s foree and enquiced
about the matter in the Surgical Ward . I met lum personally and told him about the
complaint of Surgical Ward and cequestzd how to provide security towsards sick patients
of lhe hospital. T buve handed over Mr. Supol Ul Dey Trolleymen/ Con/LMG who has
misbehaved and wied to assaull me physically in the Casuity few mimutes dick tor no

. fault of miine . Mr. Subol Ch. Duy also confeswed hix cuilt in front of Commandan RP5F
. Afer few minuter Local Police @rived i response 1o my Telephonic call and  stastedd
their tuguiry regarding the uupleasant incidence i the hospital. Mr Subol Che Dey
a Trotley men left hospital before Locut Porice amived . M C I Seth, TOW/Con/ MG

ael others injured Trolleyuran My Fanowiy were wterrogaied by the Police. Police rokd
N me to subimit one FIR regarding the icidence {or thew torinal toquury o the mcan fme
(ﬂf ADRM/LMG ( DRM was oul of heud Qr.) UMSHMG e DOM. NXEN(Con) and viber
' Sr. . Doctors arrived 10 the xpol and have euquired wbout the matter . But swprisingly
peither IOW /Con Mr. Seth nor hig Trotieyinan Cuowar did lodge any definite conplaint
against any body 10 Police , O/ RPSE or ADRM rugarding the allegation ai heing

assault by the security personng| .

Contd.
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: Then it was decided to settle the matter departnientally to keep the image 'T
‘ﬁm of Railway in presence of ADRM, CMS, SrDOM , XEN/Con, Co. RPSF |, Sr. Doctors (
f and the representatives of two recogaised Unions tn CMS3"s chamber . It was also decided ‘,

in presence of every body that 1 Dr. A. K. Bhatiacherjee, Sr. DMO/LMG) will not subuut

any FIR to Police regarding any incidence . But the unpleasant incidence that took place
~with me ( as on duty Casualty doctor ) will be investigated departimentally snd the culprit ;
: . will be brought to the book and will be punished immediately on receiving one written '
: complaint from my end.. Accordingly T lodged conplaints to CMS/LMG agunst Mr. :
Subol Ch. Dey, Trolley man/Con/LMG vide my letter No. ml dt. 18.6.2002 which wus E
duly ‘forwarded by CMS to DRM with « copy to all concemed inciuding Dy
CE/Co/LMG vide CMS’s letter No. WSS/LM/S dt 18.6.2002 for isitiation of
dcﬁaﬁn‘wntal action.

|
1
In view of the above coutext, [ should like to say, that T had discharged i
my duty properly and 1 had not failed to control the situgtion . My lacunge  my l
kindly be detected afler obtaining propes evidence from all eye witnesses namely Mr. ,
Kartick Ch. Malakar, T. Boro, Raajit Malakar .On duty sister of Surgical Ward, Mr. Sibu l
- Dutla of Refugee colony of LMG and other statf present on that day by helding an
" enquiry of two isolated incidences that fook place in the evening of 18.6.200L
Investigating Police Officer, Co. RPSE and other Rly. Officers present may also
enlighten iu the later part of the incidences. Though the provigion for gecurtty i fhe
boepital is the prime duty of the Rly. administration , yet thus part 16 alwavs seglected 11
; every Rly. hospitals and the unfortunate doctors are alwavs victimised for such act of
H& omission. That day there were concentration of RFSFs man at LMG Rly. Station ,
following death of one RPSE young man of 27 _yrs. old It was also observed in the :
accident site and in the Rly station by owr xperienced Sr. Officers that some of the
RPSE men were in hostile mood_and expressing their griovances against constuchon :
: stafl due to recent foss of therr fitend’s hife 1 this accident . 50, 1t wag rather negligence
v on the part of Rly. administration for not providing prior gecuity measwres nthe i
. hospital before incidence happened . 1 on duty Casualty Officer, who had no idea aboul !
. the situation of the surroundings, was suddenly aftacked by hostle Rly. staff of
o Construction departimest for the allegation of provision of security to thewr patients.
However IOW/Con Mr. Seth and his staff had no cournge to tile unnediate cawplain
' Z;rig figainst the so called RPSF people who were alleged to be the culprit of the tirst ncidence
' in the hospital and thereby lost the werit of an assault case. I was also obstructed and
convinced by ADRM and CMS * for not Jilling F.LR. to the Police , otherwise the
situation would had been different. Actuully almost all matters ended after negotiation
CMS chamber in presence of every body when [OW/Con and his staff did 2ot iile any
complant regarding assauil to iz .. ’

o~ ——
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o ihe part only remained was 0y nersoital complunt ngatust Mr. Sabol ¢, '
a0 Dey, ‘Trolieymen who hurt badly the sentiment of alf the doctors af Lumding Rly.

i Hospital . Sr. Doctors presout mcluding CMS /MG were also not satisfied with the !

Unious’ proposal of begging sinple  apology by Mr. Subol Ch Dey to Dr. i

ALK Bhattacharjee for his atfempt of assaull and act of obstuction to duty of 2 Rly
Officer . The incidence can not be considered as simple outburst as highlighted by the

o Usion people . 1t is a matler of pity that though doctors aie also a human being but they §,
' have no right to show their outburst of their sentiment even they are being threatened or '
beaten ! . . |
i |
: So_my writteq cepresentation on 18.6.2002 was justified in_highlighting the t

: incidence ut Casualty as it happened 1o front of me . But I have not bypassed the {irst one
gﬁ which was a reported incidence to_me . 1 was not also nsked by my senior to submit 4 i
vivid picture of that night bul to submit a copiamt aguingt trolloywan for mtiation of ‘
departmental action as other mafter ¢ ended with_negotiation 11 CMS’s_chamber . [ mn l
ready to accepl any pumshment if the allegation against me is proved after proper i
. imvestigation . | think, 1 have controlled the situation a3 it was rightly to be handled and ‘
- there was no lapse what so ever on my part . However the assault on fhe on duty medical ;
officer and obstruction to his duty is ulzo a crime nced te be punished and highlighting of i
it can not be termed as over reaction ou Ny it :

i ‘Thanking you

it | |
' z
' 4'
l . (De¥Y AR Bhagtacharjee ) ;
e Sr. DMO/Lumiding !
iy e o
7 |
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To. Dt:22.7.2002, -

: Sub : Roferral of Mr. M. Ali, DACOS/LMG,
Ref: Your etter No BISS/LM/IS ot 23 7.2002.

o I have the honour (o state that Mr, MAlL, DACOS/LMG has been
suflering from; palpitation since long time and wag consulted Dr, M.X. Sutradhar,

Sr.OMO/CH/MLG . He prescribed him to tgke Tup, Inoptin but he was ot relteved of

aliment and fow month back once he 8ot admitted in ICU/LMG for treatment . Then |
came in contact of Mr. Alj for the first time . T did one ECG on admission and dizgnosed
the cuse to be WP W syndrome which is g defect in his hemt where Paroxysmal
Supraventricular tachycardia ig the cardinaj presettation | I told him frankly about his
diseugo that jt might trouble him in future, inspite of regular medication . He became
ervous and sought my advice I changed Tal Isoptin and started Tyb Cordarone - X
and advised him tuke 4 third opinion from g cardiologisg | | Ruggested the name of Dr.
A.K.Bhattachaxjee, Prof and head of the departinaut ot Cardiclogy , Guwihaj Medical
College and Hospital whom he consulted later, Prof Bhattacharjes udvised him to
continue the same medicine what I prescribed by mention in hig prescription ( Copy of
which may obtained fiorg Mr. Ali j that if dig reatment tailed he may requre Redio
frequency sblation of aberrant path in futyre,

la

. - This is all abowt the vivig picture of the case of Mr. All, DACOS/LMG
whom I referred to a renowned Cardiologist of Guwahati Medicy) College but not 1o .a
private doctor of Guwahati only for hig own benefit without any motive of wmine.
Therefore CMS/LMG 18 requested to take Mr Ali’s statament to prove the authenticity of
the fact narried by me .If my staternont 18 found comrect he baseless charge broughi
against me may be withdrawn forthwith and natural justice may be conferred.

(Dr. Bhattucharjec)
Sr. DMQ/LMG
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| To. Dt 227.2002.
! CMS/Lumding .

i

i Sub : Referval of Mr. Kushal Dutta, SSE/Work/Line/LMG

,! ' |
v Ref: Your letter No. H/SS/LM/1S Jt, 22.7,2003.

I have the pleasure to state that Mr.Fushal Dutta, SSE/Work/Line/LMG
consulted me once in his life time about 1 % year back in my chamber of Wy, Hospital
/LMG in the evening hours . Mr. Dutta stated me that he had been suftering from Chest

pain with palpitation since afternoon . He also told me that he came to Casualty amd
consulted Dr. (Mrs) B. Kumari, ADMO/LMG at about 14.30 hrs. and then 1o Dr.

N.Mowst, Private Practtioner but without getling any selief Dr. Moitra advised him to

consult me as he might had some Cardiac problems . [ did one ECG immediately aud
observed him for 4 hr. in ICU but T did not found any thing specific and told him
frankly about my observation and assured him . Then he loft the hospital . This all about
the case history of Mr. Kushal Dutta whan 1 did not refor to any doctor of Guwahati .

b

. Therefore CMS/LMG is requested to take Mr. Dutia’s Statement fo prove
thef;authéuﬁcily of the fact parvated by me. I my statement is found correct sud
alié'galion aganst me is oot proved it is sufficient to vindicate all other charges brought
against me and complainant may be considered as vindictive.

. . & AP
E ' (Dr. AX Bifattac jarjee)
Sr. DMO/LMG
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NERAILWAY

No. FF/SS/LMAS Office of the

hief Medical Supdr

Famding,dr 22,7 2002,

To.
Sn Kushal Duusy ?
SSE/Works/Line/1LMG.

Sub : Alleganon aganst [x. ALK Hlét‘twiharjcc
St PMOY Lumding

There a®an alleganon raised apainst Dy, Phattacharjee that he
had referring you 1o outside private doctors In Guwshat and suspected for

making money m the process.

Would yvou kandly mtarate this otfice regardaing the authenaaty

of the allegation for turther process ot the case.

An early reply is requested. / v
f
d:,;vr"’*“ =

Chief Mexdical Supdv T MG

g srad Y
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N.FRAILWAY CONFIDENTIAL
Office of the

Chief Medical Supdt.

Lumding,dt 22.7.2002.

N H/SSLM1s.

i

. To.

Sri M Al
- DACOS/LMG,

i

{

|

Sub : 1%}1%@@6 on aganst Dr. A K. Bhattacherjee

P
Lo
"o 1 Bl ]
-

?r. MY Lmnding )

| - There @"é an allegationireésw apainst Dr. Bhattacharjee that he
- had referming you to outside pnvate doctors In Guvwahat and suspected for

g wﬁ - making money in the process.

i

5 i Would you kindly ;nnmate this office regarding the suthenticity
. ofthe allegation for further pro!%xim of the case. ‘

[
1

S : An early reply is rﬁu&ted. y

Chief Medical SupdVLMG.
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CONFIDENTIAL
NEFRAMWAY
No. FVSS/LM/ S Office of the
| Chiel Medical Supdt.
Laumding, i 14 8.2007
To.
CMMaligaon.
Sub o Peace and hanmony in FLmding Hospial prenmses
Ref CMIYMLGs Confidentinl leter T4 TYSS/74
AW ATR

Hireference 10 e Jeder nentioned shoye PRk to oy vou
thet the fotlowing for your kiud perusal i NECESSIY Seion please.

On 17" June/20672 there was @ head on collision between 4
Motor Trolley and M.G. Goodds Train between Diakho and Mupa station, the
detail of which was intimated 1o your office inumediardy Following the
accident  some unfortunate  incidence happened  ar iy, Railway
Hospital/Lumding .’ Some of the RPSF Jawans concentrated at Rly. hospital

.

being  agitated seeing the dead body of their colleague and  they

i
1

musinterpreted that the incidence happened due 10 engineanng pecple , one
Mr. Seth, SSE/Works for hig wrong, deasion 1o start the Motor Trolley wnd
inconsequence of the acadent , M. Seth and other Trolley men “were
admitted . The RPSF Jrarmns tsr their angish came to hospitad and assaufted
the engineenng people

L AR Lhattuchenee, Se vy MG was on Ciradly duaty

/S@ﬂin& e WPSE Jawans on 1ove and chaos a hospital, 1y, [hattachenec

&%QU@,M jlgﬁ]p from all concent. [ the mican e one M. Sulyol Ch. Bey .
TMIVCon/LMG under My, Seth was moved seeng his nuste”s harassment
aid rushed to Casualty  and abused and assmilted Dr. Bhatachajee by
throwing the "I'elephone and ulung the table to Dr Bhattacherjee ADRM,
Comandant and OC/Local Police/LAG and myself’ all canwe to rescue Dr
Bhattacherjee and also to tadkle the adverse situation . DRM narrated that
Dr. Bhattacherjee wanted to give more impornce o the incidence
happened with him due to assault of Mr. Duy, but actiaily in CMS chamibser
inpresence  of ADRM, (X/1% RN, XEN/Con and  all the Union officials
was busy to tackle the overal] sitution an | tinding out for some peaceful
solution of the tense situation,



Regarding the false report given by MiA thar 1, 1740 D,
Sr.DMVIOYLMG drunk on duty was vVague and found ineorreg checked by
ADRM Sr.DPO, Dee and myself

sSame also with the Cabin where 1S tound cabin was ) with
gentine patients

Now the allegation from DIRM thear 1 1y already mfonmeg You
regardling the privage practice, which g Stopped  ufier DRM IRStruction,
Rewdmg, D, Bhattacherjee sending Mo Al PACOS and i Fushal
Dutle, NS Works1. M) o the privine doctory tor (usther wy bhltalton und
the splanaion from Py Bhatticher e sell explonatory. 1)y repuding
Broupism (o by 1. !i!'mlvuu:lm,'m BNOL e fecagse [ Xctop fralernigy
Hslibrien hesl élso playid v tole regarding the  reeony sel back iy the
hospital

That DRM fecommended ransfer of Lx. Bhattacherjee js 16 bye
thought for, py Bhattacherjee g Vay competent Physician ang only
“Nysician in the hospita] . gy any Medicql “Mergency of the Ry Y. population
8 & whole end ajgq the doctor and officers of Lumdmg Division 1y solely

cent on him He is managing 14U gy Medical Ward very elliciently
I em alyo EClling fepresentation from Vanous comer for relenion of 1y
Bhattéhchc-:zj ¢ at Lumding for thejy OWnmterest So if [y Bhattacherjee g
at all be 8 ransferred ag PR recommendation of DRM/LMG sutable
i‘eplaomneﬁt Must be provided (o the: benefit ang weltare of Ry Popwlation
of Lumding Divigiop

Lasstly 1 op behalt of doctons Putiuniedicd syl o
mefiug Fospital and (he Iy, beneliciyiey 4 whole ) Lanngling
.lﬁvmf}y AUt YOUu 10wy gy effon 1o keep 10y, Hhattacherjee g Lunding
iﬁﬁpiw for beifer mageumend of (e hospital e wil] e o keep peace and
lemony in [y, Fospital Lumding

: Tha g . »
Yours tathfully.

: e\ P‘)’“” .9. ) GQ‘—‘
(L S.C s J41-8-2
Chiel Medical Supdv/LMVG,
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v The following transfer & posting orciers are issued wilh intmediate olioc
f:A ’
' 1) Dr, A K Bhattacharjee, Sr.DMO/LMG s bansferiad in the same caacity and
Posted at RPAN hospital vice Dr, B Basumatri.
2) Dr B Basumatri, A'DMO/RPA!\J hespital is transler ed 1 e sarme Capacily
and posted at LMG hospital vice Sr No. | above,
This issues with the approval of General Manager.
/’ .
'//
(P K Singshy
Dy CPOGAY
For ¢l ’Nl__iliALM/}NAGIZR(I’)_
: et
No. L/283/11/130-pe x i(0) Qljg,mm_ dated 05-09-200
Copy forwarded for information and ACCessay Getion 1oy
L CMDIMLG, Cvo/a LG, FA & CAOMEGA & PI/NLG
1, DRM,I')R;\'i(P) & DAO/LMG & AP
2. CMS/LMG & App) <
3 MS/AC/RPAN . ,
1 PS 1o GM, | |
5. Assti Secy. to AGM
6. Doctors Concerned. -
- (1 K Singh)
- o Dy CPOIGAY,
. For GENERAL A'l/\t\’/\(ilfk(l’).
]
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N.F.RATIT WAY

\\;/. .
No. EG/41/9(Med) Office of the

Dated:09.09.2002 Medical Superintendent

' N.IF Railway/Rangapara N
To V
| Dr. Bisheswar Basumatary

ADMO/RangaparaNorth.

Sub: Sparing on Transfer
Ref: GM(PYMLG’s Ofice Order No 18/2001(MEDICAL)
Dated: 85.09.2002

In reference to the above office order and as per the dircclive of
CMD/MILG you ar¢ hereby sparcd from (his end on 09.09.2002 AN. You me advised 10
report to CMB/LMG for your further duty.

Transfer pass is enclosed herewith for your onward journey.

o ' L [~
i /cﬂﬁr/
S Dr. 8.K. Deka
MS/RPAN

Copy forwarded for information and necessary action to:
| CMD/MLG, CVO/MLG, FA&CAOMLG,

2. GM(PYMLG -
| DRM/APDJ, DRM/LMG.

CMS/APDIJ, CMS/LMG.

DAO/APDJ, DAQ/LLMG

OS/P/RPAN

s ' | y

Dr. 5.K. Deka
MS/RPAN
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QFFICE ORDER
OFFICE OF THE g
g - ’ DIVIZIONAL RAILWAY MANAGER )
; N.ERAILWAY / ALIPURDUAR JK.
g . DATED: 0802, ’

- It terms of GM(PYMLG's office order No. 18/2000(Medicalj under his endorsement No.
£/2831M1/130 ~ Pt. X|(0).dated 05-09-02, the following Medical Officer have been transferred and
posted as under :- A

1. Dr. AK Bhattacharjee, St. DMOILMG is transferred and posted as Sr.OMO at RPAN
vice Or, B.Basumatari.

2. Dr. B. Basumalari, ADMOIRPAN, 1s ansforred and posted as ADMO ot LG vice
Dr. AX Bhattacharjee.
( N

This Issue with the approval of the competent authority.

R U
AFO
For DRM(P)/APDJ

No. E283/43 (Med.)AP-PHI dt 10-09-02.

Copy forwarded for information and necessary action 1o -

CMDIMLG,

PS to GM,

FA & CAQIEGAINLG, ,
Dy.CPOIGaz/MLG, 4
. DRM(P)ILMG,

N - DAQIEGAILMG,

L 7. CMSIAPDJ,

8. MS/CIRPAN,

9. Sr.DAQ/EGAAPDJ,

10. Officer concerned, ‘

11. OS to DRM for appraisal of o/aMIADRM
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